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Q. A. NO. 260/00523 OF 2014 

Cuttack this the 
8th  day of July, 2014 

(ORAM 
HONBLE MR AK PATNAIK, MEMBER (Judi.) 
FION'BLE MR. R. C, MISRA, MEMBER (Admn) 

Paal<w Dehuy, 

aged aoout 40 years, 

0fl 01 )ibakar Dehury. 

At- Di± P0/ Via.- Martha)ur, I)st- )nenkanal 

Pt woriing as both the posts c GDS MC and GDS MI) 

t NTh;.:araarn BO., IGTT "arancja  S A. Angul. 

Applicant 

dv:ais M's. S.Patmaik, B. i Kar) 

7F SUS 

Unio f ndia Represeoted iouh 

Se!ota1y_cunDreetor iefle ni of Posts, 
M.nstry of Coimiiwication, A.t-Dak Rhawan, 
SaRad i\4arg, Nev l)eihi- 16 

CJJ 	yaste Oeneai 
Od•-ha Crce Al/PG Bhuhsneswar. 
fYs. Khurda 

	

3. : 	ritedant 0: PuS!. Ofc: 
1i)kanat Division, 

Dherkanal, F)istl)herkanai. 

Respondents 
(i5 dvocate: W. D.f'.Bchra 

,LFiLijJ 

/K.PAI'NAI K. i'IEMBER (JUI)L,): 

Head Mr. S.Pattrai.. Learned Counsel for the Applicant, and 

D\Benera Ld. AddL CGSC tppearhi for the Respondents, on whom 

	

a cop 	'f this GA. has air 	Nen ser\'ed, and perused the materials 

maced o record, 
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2. 	This Orignal Apoliccion has been filed by the applicant under 

Section 19 of the Administrative Thbunals Act, 1985 praying for a direction 

he Respondent No.3 to gramt eondrnned duav allowances or higher rate of 

IRCA ae,ainst the post of GDS\ID. it is the case of the applicant that he was 

selected and appointed as C-10,S MC and was working as such since 

i2O3.2OO1, However, on the retirement of GDS MD of the Manikarnara 

13O.. ide Ann.cxureAi2 he wa assigned to work against GDS MD in 

additio tothe dut of GDSM(% rhIch he is discharging Since 0607.2004, 

J\ r. PaaiIr, .earned Conse fo the Applicant, submitted that though the 

licast has represented befoc ]hcspondent No.3 lime and again for grant 

of combined duty allowance. no response has been received by the aDplicant. 

He said that the last repre atehon dated 0601.2014 is still pending 

considn tion. 

Mr. DK.Beher, Ld. Add!. CGSC aDpearing for the 

/cspondenls, has no I mutdiair ie tructioe. if any such representations have 

been nc:1èrred by the applicant and the status thereof. 

4. 	Since it is the po3ilive case of the applicant that the 

representation? preferred by him ee still pending. without entering into the 

rerit cf We matter, we disposc ce  this OA at the stage of admission itself 

h directing Respondent No.3 to consider the representation dated 

(1dO1.2Oi.4 (if the same has been received nd is still pending) and dispose 

rd the ame communicatine the result thereof to the applicant in a well 

easoned order within a period of 	days from the date of receipt of copy of 

this orde, lfater such considcratH3, the applicant is found to he entitled to 
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the relief claimed by him then expeditious steps be taken to grant the same 

to the applicant within a further period of 90 days. 

As agreed to by the L. Counsel for both the sides, copy of this 

eder, :ng with cop of the O,. he transmitted to Respondent No. 3 by 

Seed Post at the cost of the applicant, for which Mr. Pattnaik, Ld. 

Counsel for the applicrnt, undertakes to file the postal requisites by 

~AWQ---- 
R,(-',\'flSRA) 
	

(A.K.PATNAIKI 
I/IEMBL.R (Admn.) 
	

MEMBER(Judl.) 


